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MParties are absent on
call. No steps taken

for service of counter,
Put up before the Bench

for further otgirs.
REG IS

GRDER DATED ‘231 2= 206 3.

Nene appears ea o ehalf of the” !
Appbicant mer the Appl icant was present in
persen, parlier alse when this matter was
1isted for final hea.:ing on 14.11,2003
nene appeared fer the Applicant Ne :ejoindet
has alse seen filed in this matter.Therefere,

this matter was called feor final dispesal
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on 2.12.2083 and finally fer teday when

ne ene represented fer the Applicant;

ner any request fer adjeurnment was ‘mad e,

Heweves, ML .S.8.Jela, learned Additienal
Standing ceunsel was present, i
The case of the Applicant is ‘that
he had susmitted a ‘cepresentatien te the
_édlior superintendent ef pest affic;s[‘
phusaneswar pivisien fer censiderxing his
case fer recruitment te the pest of
PA/SA fer the year 1997-1998 and 199
put his request was tumed dewn vide
Annexure-8 by the said autherity en the
ereund that the applicant having already
premst ed/appeointed as pestman, he is net
eligisle for selactien te PA cadre in
accerdance with the directerate’s letter

Ne.44/18/8 4-5PB-I dated 26.8.1985 .

Aggrieved By this erder he has appreached
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this Trisunal fer wuashing ef the erder/letter
undel Annexure.$ dated 26/27.8.2002 and fer a
directise te the Respendents te allew him te
appeal at the testfor recruitment te the pest

of pPestal Assistant, gursuant te the netificatien

datdd 6.8,1999 under ANnexure.6,

we have heard Mr.S.3. Jena,learned
Addl,Stanﬂing Ceunsel appearing fer the
Res;)méerxts and have alse perused the letter
of the Mipistry ef Cemmunicatien, pepartment
of Pests dated 26,8,1985.9y issuing: this.
“erder, the pirecter General eof Pests had ruled
that w.e f. 26,8,1%85,al1 future recruitment
test te the cadre of pestman sheuld be held fitst
and after the result of pestman cadre is declared
the date for examinatien fer Gr.p cadre sheuld
pe anneunced and such a pelicy decisien was taken
enly te ensure that in ne case an Gps,whe is
appeinted te any departmental pest en a reeular
pasis is allewed te appear thereafter in any ether
recruitment test meant fer this categery of staff,
In viev ¢f this pelicy decisien ef the Respendent
department and in view of the fact that the
Applicant in this @A has alzeady.zg;ointed te
the resular cadre of postmen,we find me merit ia

this easwhich is accozdinqu’dismiss N ¢ }"c":osts
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